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D.SID.C., the Principal Employer of
Stone Quarrieg in Delhi

2640. SHRI P, K. KODIYAN: Wil] the
Minister of INDUSTRY be pleased io
state;

(g) whether the Delhi State Indus-
trial Development Corporation
(DCIDC) js the principal employer of
the stcne quarries in Delhi  (near
Mehrauli);

(b) if so, the details;

(c) whether the labourers had
struck work for two days in the
beginning of Jume, 1980;

(d) if so, their demands; and

(e) the steps taken to look into the
grievances?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)

and (b), Yes, Sir, By virtue of the ap-

plication of Contract Labour (Regula-

ticn & Abolition) Act 1970, the Delhi

State Industrial Development Corpora-

tion took over the gtone mining ope-

tation in the Union Territory of Delhi.
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(c) Yee, Sir. Some workers work-
ing in a quarry near village Mandi
stopped work for two days.

’

(d) Their main demands were:—

(i) Increase in stone rate by buy-
€rs;

(ii) Tmprovement of drinking-water
facilities; gnd

(iii) Improvement of First Aid fa-
cilities.
(e) Increase in gtone rate has been
mutually settled and implemented,
(@di) Drinking water facilitieg are
being improved; and
(iii) Improvements made in first
aid racilities by increasing the vyisits
of medical officer, medicines etc.
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Registered Crimes

2642. SHRI G. NARSIMHA REDDY:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the total number of crimeg re-
gistered in the last two yearsg and the
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total number of ‘cafes ‘where convicts
were punished; and

(b) " whether Goverhment ‘propose
to give some more powers to police
to detect cases or there are any ather
proposals to check the present tremd
of increase in criminal cases?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (&)
and (b). The requisite information is
being collected and on receipt of the
same a stalement will be laid on the
Table of the House,

Withdrawal of Criminal Cases

2643. SHRI G. M. BANATWALIA:
Will the Ministey of HOME AFFAIRS
be pleased to state:

(a) how many criminal proceed-
ings instituted by the Government
have been withdrawpn during the pe-
riod after January, 1980 on the
grounds of lack of evidence, or public
policy or their being politically maoti-
vated or being frivolous in nature;

(b) the names of persons against
whom such proceedingg had been ins-
tituted and alleged offences; and

(c) whether Government propose
to take action against officials and
those responsible far institution of
such criminal proceedings?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): (a) and (b).
The required information is given in
the attached statement.

(¢) No such proposal is now under
the consideration of the Government.





